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COUNCIL OF STATE.
Saturday, the 94tk September, 1981, -

.

The Council met in the Council Chamber at Eleven of the Clock. The
Honourable the President was in the Chair.

The HonounasLe Tue PRESIDENT: I understand that a message has
been received from the 'Legislative Assembly through the
.hll M Sccretary of that Chamber. Let the message b2 read.

MESSAGES ' FROM LEGISLATIVE ASSEMBLY.

The HonourabBLe THE SECRETARY or THE COUNCIL: Sir, the
message which has been received rune as follows :—

“I am directed to inform you that the following Resolution was carried
tn the Leynlatue Assembly at their meeting of the 23rd September, 1921 :—
IxcoMe-Tax BiLL BEFERRED To JoiNT COMMITTEE.
“That this Assembly do recommend to the Councsl of State that the Bill
to comsolidate and amend the law relating to Income-tax and Super-tax e

referred to a Joint Commitiee of this Assembly and of the Council of State,
and that the Jotnt Committee do consist of 16 members.’

The HonouraBrLE THE SECRETARY or THE COUNCIL: S8ir, an
other message has been received from the Legislative Assen.bly, through the
Secretary of that Chamber.

The HoxourgsLe T PRESIDENT : Let the message be read.

‘The HoxoueasLe THE SECRETARY or THE COUNCIL: Sir, the
message runs as follows : —

MaiNteNaNce OrpeERS ENFORCEMENT BILL PASSED BY LEGISLATIVE ASSEMBLY.

“I am directed to snforin you that the Bill to facilitate the eaforcmd
sn British India of Maintenance Orders made su other parts of His Majesty's
Dominsons and Protectorates and vice versa, whick was passed by the Coumesl
of State at sts meeting of the 23th February, 1921, was passed by the Legssia-
tsve Assemlly at sts meeting on the 23rd September, 1921, with the amend-
ments indicated in the attached Statement. The l}egulatwa Assembly requests
the comcurrence of the Council of State in the Amendments.’

Sir, with reference to this message, and in accordance with rule 33 of the
Indian Legislative Rules, I lay on the table a copy of the Bill as amended by
the Legislative Assembly.

Inpran PeNaL Cope (AMENDMENT) Brir.

The Honouraste TaE SECRETARY or THE COUNCIL: Sir, in
aocordance with rule 25 of the Indian Legislative Rules, I lay on the. table a
Bill further to amend the Indian Penal Code, which was passed by the
Legislative Assembly at its meeting of the 23rd September 1921.

(827 )
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[The President.]

The HoNourasLE THE PRESIDENT : Before I call upon the Honourable

Mr. Kale to move his Resolution, I must point out to him that, as & result of
the discussion in this Council yesterday on the Resolution moved by the
Honourable Mr. Lalubhai, a portion of his Resolution falls to the ground.
b.A;my rgtfto;rinee therein to the Kenya Colony will not now be in order and must
ol ; .

RESOLUTION RE EQUALITY OF STATUS FOR INDIANS IN
SOUTH AFRICA.

The HoxovraBLE MRr. V. G. KALE : In view of the remarks, Sir,
which you have made, with your permission, I would like
to amend the *Resolution which stands in my name. I have
already given in the - Amendment, and it runs like this : -

“In liné 1, after the word ¢ that’ for the rest of the Resolution tmsers the
following :— ' ‘

“ Early steps be taken to secure equal status for Indians in South Africa. ”’

The HoNouraBrLe THE PRESIDENT : Does the Honourable Member
for Government object to that Amendment ?

The Hovorrisr.e MRr. B. N. SARMA: T have no objection to that
Amendment, Sir.

:  The HoxouraBLk THE PRESIDENT : The question now before the
Counoil is the Honourable Mr. Kale’s Resolution, as anended by him, which
runs as follows :—

¢ This Council recommends to the Governor General in Council that early steps be taken
to secure equal status for Indians in South Africa. *

The HowouraBrLe Mr. V. G. KALE : Sir, with regard to the status of
Indians in South Africa, the principle for which we have been contending for
a very long time is the principle of equality of status for British subjects in
other parts of the British Empire. This principle of equality of status will
always be in the background of the picture whenever ‘we are discussing
questions about the trecatment to be meted out to Indians in any other part of
the British Empire. However, so far as South Africa is concerned, as a matter
of practical politics and for the purpose of my Resolution, I propose to take
my stand upon the Resolutions which have been recently passed by the Inaperial
Conference of the Prime Ministers of the E vnpire. For a clearer under-
standing of the whole problem, I will take the liberty of reading out the
Resolutions themselves : '

*This Conference has re-affirmed that each commaunity of the British Commonwealth
should enjoy complete control over the composition of its own population by restricting
immigration from any other communities, but rocogniscs that there is incongruity between
the position of India as an equal member of the Empire, and the existence of disabilities
upon British Indians lawfally domiciled in sume other parts of the Empire, and this Con-

is of opinijon that, in the interests of the solidarity of the Commonwealth, it
is desirable that the rights of such Indians to citizenship should be recoguised. *

‘ The representatives of South Africa regret their inability to accept this Resolution in
view of the exceptional circumstances of the greater part of the Union. The representatives
of India, while appreciating the acceptance of this Resolution, nevertheless feel bound to record
their profound eoncern at the position of Indians in South Africa, and hope that b
negotiations between Tndia and South Africa & way canbe found, as s2on as mnay be,to rea,
a.more satisfactory position.’

118 a.x.

¢ * This Councll recommends to theé Governor General in Coancll that an earl: o?pommlty be taken to disowss-
with the Indiun Legislature the measures tobe taken to wafeguard the rights -’::d iberties of Indians in Kenys
Colony and in Bouth Africa, and to communicate their views to the Secretary of State for India for being premed
op His Majesty’s Government and to the Goyernment of the Unlon of South Afries, *
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The position.in which we therefore stand to-day is this. The - Imperial
Conference has ed Resolutions in favour of granting equality of status to
Indians domiciled in South Africaas in the other parts of the Empire, though,
as we were told yesterday, the right of unrestricted emigration to the various
parts of the Empire has been waived, and to that extent our demands have been
restricted. But even in the matter of Indians domiciled in South Africa, the
‘South African Government is not prepared to accept the position which has
been laid down for the guidance of statesmen throughout the Empire, and
now it has been left to the Government of the Union of South Africa and the
Government of India, by means of negotiations, to arrive at a satisfactory
arrangement. My question. therefore, to the Government of India will be,
what are they going to da? The responsibility is thrown upon their
shoulders. It is contended by many that the position of India has become
weaker on account of the fact that negotiations will be left to the Government
of India and the Government of the Union of South Africa, whereas if the
matder had been left to the lmperial Government with its peculiar prestige
behind its back, it would have carried greater influence with South Africa;
That is the contention of some. It has, therefore, become all the more necessary
to know what attitude the Government of India will take. 1 have no doubt
about the fact that the Government of India will press for an entirely satis-
factory solution of tle problem from the point of view of the demands of the
Indian people. 1 need not refer here to the various arguments which have
been used and will be used by statesmen in South Afiica against India’s
demands. There are the racial argument and the economic argument. But
once eqifulity of status has to be accorded to Indians, the racial argument ought
not to be brought in. Then, again, with regard to the economic argument, it
must be impressed upon the South African statesmen that, if that argument
were to be taken to 1ts logical conclusion, a similar stand could be taken by
Indians not only against South Africa, but two other parts of the Empire. 1t
is stated that the standard of life of Indians domiciled in South Africa is
lower than that of the white population and therefore the Indian people;
merchants, petty traders and others compete unfairly with the white
settlers, and consequently all important tiade is passing out of their hands
and this has got to be prohibited. A similar stand it is possible for Indiansto
take, and they may say that all those Europeans who come to this country have
raised the standard of life here, they have introduced luxuries and new things
into this country, and they are consequently revolutionising the social and
economic life of the country. This will be a stand which might be taken on
similar grounds, and consequently I do not think that this sort of argument
ought to be advanced against us. If equality of status is to be admitted, it
must be admitted whether it is economically beneficial or not. With regard to
the racial ment, 1 have already said that it is too late in the day to advance
that plea. I hope the Government of India will, therefore, take up its stand
upon the Resolutions which have been passed by the Imperial Conference and
upon the inherent claims which have been admitted of equality of status for
Indians in the different parts of the Empire.” The problem of South Africa is
no doubt difficult and delicate The Imperial Government and the Government
of Indin have here to deal with a self-governing Dominion and the self-governing
Dominions’ statesmen might plead that, even though they might be willing to
sovede to the wishes of the Indian public, their people and their Parliaments
would not agree. Now I wish that the Government of India should take up
the same attitude, The Government of India ought to say to the statesmen in
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South Africa that the popular sentiment in Tndia would not tolerate any‘_t‘hing
Jess than a complete equality of status for lndians in South Africa. 1f the
people in South Africa would not allow their Government to accord better and
more liberal treatment to Indians, the Government of India cannot also be
allowed by the people of this country to secure anything less than a complete
equality of status for Indians in that part of the Empire. I do not think it is
n for me to say anything more for commending this Resolution to the
acceptance of the Council. With these few words, 1 beg to move my Resolu-
tion. ‘
The HoNourasrk Mr. B. N. SARMA : Sir, Honourable Members are
aware as to what has passed at the Imperial Conference where
LI<12aM.  oyr representatives, backed up by the Government of India and
the Secretary of State, fought so gallantly India’s battles for obtaining
recognition of equality of status in respect 6f all Indians lawfully settled
in the self-governing Dominions of His Majesty’s Empire. It is a matter
for sincere congratulation that all the Dominions, except South Afriea,
have been able to sce their way to accepting the principle and promising
"to translate that principle into practice. His Excellency the Viceroy
has already alluded to a regrettable feature in thege negotiations, in
that South Africa has not been able to fall into line with the remain-
ing Dominions owing to, it is believed, peculiar difficulties in which the
South African statesmen are placed from the pressure of public opinion in that
self-governing Dominion. 1 do not think that any strong languagé heated
discussion, or lengthy argument would alvance the position of Indians in
South Africa, and perhaps when delicate negotiations arc to be started between
India and South Africa, the less said about this matter, the better. We fully
appreciate the strength of feeling in this country, and you may rest assured
that the Government of India are no less solicitous than the people of India
about securing, at the nearest possible date, the recognition of the principle of
equality for which they have been fighting for so many years. But Honour-
able Members will remember that when an agitation is set up, when racial
prejudices are strong, it is not so much reason, logic, argument, future welfare,
or the-requirements of present harmony that tell, as the prejudices that have
been roused for certain purposes, prejudices which survive the object with which
they have been encouraged. At one time the people of South Africa were
labouring under the fear that there would be a large influx from Asia and from
India into the country, and that they would be faced with the problem of
having to assimilate in their civilisation two complex sets of people, the
indigenous population as well as the Asiatic fopulation. I have dy told
the House yesterday that the Government of India sternly set its face against
the recognition of the principle that any of the British Empire could
revent the citizens of the rest of the Empire from settling down there peace-
¥u.lly and lawfully. But it was found,as a matter of practical experience,
that the continuance of the pressing of this principle led only to bitterness and
to difficulties, and for the sake of the solidarity of the Empire, it was necessary
to recognize the principle that each Dominion may determine for itself
the constitution of the peoples forming that Dominion. But that was
done, I take it," on the distinct understanding that in so far as there may
be any Indians settled in these self-governing Dominions lawfully, they
should enjoy absolutely the same status, privileges and rights as the rest
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of His Majesty’s subjects living in those Dominions. 1 am sure that when
this excitement subsides, when the people of South Africa are in a position to
realise calmly and dispassionately the resultsof a separatist policy, when ¢
see that there is no danger of any influx from Asia, I am sure that they ‘wi
be in a better mood to support their statesmen in doing justice to the Indians
settled down there, Our object must be to try to help our countrymen who
have been lawfully settled there to enjoy equal privileges and to make their
position as easy and comfortable as Y‘oneible, and that we should, while taking
all possible steps to secure that equality, do nothing which might harm even
temporarily their position and make it worse than it is at the present moment,.
Of course when we judge these things dispassionately, we cannot help regretting
that the people of South Africa have not yet begun to see that it would pay
the Empire to treat the citizens of the various parts living in these constituent
portions fairly and equitably. Nor is there any real cause as far as we can see
for an exception in South Africa, because the Indian population settled there,
especially with the restrictions on immigration to which all have consented, is
so small relatively to the white population that there is no danger of any
conflict of interest, economic or otherwise, or of any possible conflict in the
civilisations of these two peaples or any possible apprehension that by reason
of their numbers there would be small chance of the Indians being
assimilated in the larger body. Our position is that the Indians are so few in
number there and so many of them are South African born that they have
already begun to assimilate themselves into the general body, and adjust them-
selves to the environment and heen given a chance of being educated and treated
fairly. There is not the slightest doubt that they would be ornaments to South
Africa of whom any people living in that Dominion would be proud. The real
difficulty scems to {)e that in large towns where the proportion of Indians to the
rest of the community is fairly large, the idea obtains that there is a vast
body of the Indian community living in the Colony, It is the aggregation
of peoples in a few localities that gives rise to that impression, and we have
had it stated clearly in the South African Commission’s Report, that there is
absolutely no ground for the apprehension that South Africa is being flooded in
the manner in which some people imagine it is. Therefore, Sir, I think the lines
along which we shall have to work would be to try and improve the position of
Indians there by facilitating their educational advancement and their economic
condition, so that it would not lie in the mouth of even the most conservative.
South African to say that the Indian is not in every respect as good as himself,
But 1 think it will be wrong at the same time for us to expect any very
large and sudden change of opinion in South Africa. It is a matter for con~
gratulation that the authorities there have been able to disallow two Ordinances
recently passed in Natal. One was the Natal Township Franchise Ordinance,
1921 and the other the Natal Rural Dealers Licensing Ordinance, 1921, which,
if allowed to becoine law, might have endanggred still further the position of
the Indians in Natal. That shows that we have no reason to be ed that
the Government of the country would succumb to the prevailing prejudice in
some quarters, and we have every reason to hope that they are trying to do
their level best to stem the tide of this popular opinion and to guide it into
reasonable ways of thinking with regard to the Indian.question, The Govern-
ment have been examining for some time the recommendations of this Report;
and will shortly expréss their opinions on the detailed pro contained
therein. I do not tﬁink that we need grudge, whatever may be the immediate
results, the principle that India is to negotiate directly with South Afria. In
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o far as emigration is concerned, it is a Central subject. The Government of
India determine their policy with the consent and approval of the Secretary
of State who is a member of the British Cabinet, and consequently we may
take it that any representation that is made by the Government of India
would be looked upon, and rightly too, as a representation made by a responsible
Minister of His Majesty’s Government, and I am suré that if there be an
necessity the British Government would always- back up any reasonabl{
ntations that we may have to make to the South -African Government.
It may be that these negotiations will be facilitated to some extent by direct’
ndence, and what is more important is, that there is a tacit recognition
of the semi-self-governing status of the British Indian Empire in that she is
to negotiate directly with the South African Government. 1 do not think,
therefore, that the exception that Mr. Kale took need be insisted upon.
Honourable Members may rest assured that the Government of India would
never surrender the principle that they can and should never tolerate anything
but equality of status for Indians living in any part of His Majestys
Dominions, There is no frittering away of that principle. There' is no bar-
gaining, forsaking any part of that principle,- but, at the same time, it must
take time to achieve the fruits that we all hope for and 1 am sure when the
mutual dependence of the several parts of the Dominions is realised by the
electors in the several self-governing Dominions, prejudices would die and better
counsels will prevail. On this understanding that I do not encourage any hope
that anything drastie or radical may be achieved in the near future, I have not
the slightest objection on behalf of Government to accepting this Resolution.

The Hovouraste Mr. LALUBHAI SAMALDAS : Sir, I may con-
1130 ax gratulate my Honourable friend Mr. Sarma on the lucid manner
- in which he has put the case of the Government in regard to
this Resolution. As has been observed by him the question bristles with diffi-
culties, and we have to be very careful how we proceed with the negotiations.
The only point of difference which I understand exists is, whether the
negotiations should be carried on by the Home Government, or by the Govern-
ment of India with the South African Dominions. There has been a difference
of opinion in the country. Most of our Indian papers have taken up the
attitude that my Honourable friend Mr. Kale assumed. But there are some
- papers which are not by any means moderate, and I may mention one. The
Bombay Chronicle, for instance, has taken up the attitude that the Right
Honourable Srinivasa Sastri has done a service to the country by getting the
Conference to accept the principle of direct negotiations between the Govern-
ment of India and the South African Dominions. That means, as my Honourable
friend Mr. Sarma has put it, that the Government of the British Indian
Empire has got the right of direct dealing, and has got practically the same
right as the self-governing Domimions have. That is a great point gained. I
bope Mr. Kale will see the force of the statement, that it is much better that
we should deal directly, as equals, with the Government of South Africa than
that we should approach the Home Government and get their assistance,
which would mean that we have not had an equal status with them. I believe
that by the passing of this Resolution the status of the Government of India
will be increased. Aiaiu, I beg to congratulate the Honourable Member for
thelacid way in which he has put the case of the Government of India
befére us. - E ‘
" The Hesolution, as amended, was adopted,
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RESOLUTION RE REMOVAL OF CENTRALIZED SYSTEM OF
' ADMINISTRATION. B

+ The Hovovrusre SATYID RAZA ALI: Sir, T beg to move the follow-
e ing Resolution : . .

4 This Countil recommends to the Governor General in Council the removal of the highly
ocentralised system of administration that obtains in this country under which many olasses
of officials, especially Listrigt Magistrates and Collectors, have vast powers. ’ :

8ir, in the course of this Resolution I do not propose to discuss the respect-
ive merits of centralsation ves. decentralisation as applied to the government
of a country. The balancing of the eentral and local powers in the government
of a country is no doubt one of the most interesting features in the history of
Governments. Whether we should have a highly centralised system under
which the government of a country is carried on by the Central Government,
a8 is the case in France, or the control of local affairs should be left to local
bodies, as is principally the case in England, opens up a very large question
into which, I believe, it is not necessary to enter at this stage. 1 confine my-
self to examining the present condition of the administration of this country
and to cxamining the directions in which it is open to us to take a step '
forward, whether in so doing we may be following the example of France or
the system of government obtaining in England.  Sir, let me properly analyse
the Resolution that is before my Honourable Colleagues. We have in this.
country to deal with three bodies. At the helm of affairs is the Government
of India. The second body which plays a very important part in this matter
is the Provincial Government. Thirdly, and lastly, we come to the local
bodies which transact a very large amount of day-to-day business. Now, Sir,
#o far as the Governxent of India is concerned, the intelligent criticism of
that Government has been that our systein is top-heavy. The Government of
India is a highly centralized Government. Whether it should remain central-
ised in future remains to be seen. But there is no doubt that as long as, as
has been pointed out in the Montford Report and also hinted in the Report of
the Joint Committee of the Houses of Parliament, the powers of the Govern-
ment of India cannot be transferred to the people of this country. 1 think it'is
just, in the fitness of things, that those powers—most of them at any rate—.
gshould reside in the Government of India. When we come to the Local
Governments we find that, in consequence of the era of reforms which fortun-.
ately is in force now, vast powers have been delegated by the Central Gov-
ernment to the Local Governments. The thing has been done only as an
experimental measure. There are many more powers which can safely be’
delegated to the Local Governments which yet remain invested in the Govern-
ment of India. But 1 have no doubt that in course of time, as those who are
responsible for the administration of transferred subjects prove,that they are
carrying on the administration work'of those Departments to the entire satis-
faction of all concerned, the Govern nent of India will see its way to transfer
even the remaining subjects to the administration of the Provincial Govern-
ments, which, as we all know, will in course of time, consist of the Governor
and Ministers only. Now, Sir, coming to the third body, namely, the District:
Boards, the taluga or local Boards, and the Municipal Boards, we find that it
is these bodies which come into daily contact with the people of the country,
and on whose successful working depends to a very large extent the success of
the government of the country. Now, Sir, Local Government is not merely a
matter of law and order; it is in fact mainly a question of public welfare,
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It means that those who arechosen t6 have authority over the people are the
servants of the Feople, and that they have made it their business t¢ increase
the happiness of the people. I need hardly remind my Honourable Colleagues
that it was annonncej’ei?: the declaration of the 20th August 1917, that the
policy of His Majesty’s Government—it is a small quotation 1 am making—
was ‘that of increasing the association of. Indians in every branch of the
administration and the gradual development of self-governing institutions with
a view to the progressive realisation :f responsible government of India as an
integral part of the British Empire’ Now the Government of India, while
the Reform Scheme was yet under consideration, in the Resolution dated the
16th May 1918, observed : '

¢ The duties of Jocal bodies cover most of the activitics upon which the essential welfare
of the country depends. They have the care of the public health and all the circumstances
-wpon which that hcalth depends: they control clementary education : they construct and
maintain local baildings and communications and they touch the life and convenience of ‘the

people at every point. In the develogment of their interests and the extension of their
responsibilities the self-government of the country will secure a very real and important

.

advance, and it is on the increased exrnence to be gained in the administration of local civic
*affxirs that the country must be to a large degree rely for the expansion of its self-dependence
in the sphere of central Government. *

Now, Sir, so far as these local bodies are concerned, they are under the
control of the district officers and partly also of Commissioners in several
provinces in this country. Experiment no doubt bas been made in several
provinces, where the Municipal and District Boards bave been allowed to
elect their own non-official Chairmen. If I am not wrong, I believe' the
province to which I have the honour to belong was the first to give the lead to
the rest of the country in this matter. In the year 1916, the Municipalities
Act was passed in the United Provinces undér which all the Municipal Boards
were practically allowed to have non-official Chairmen, and, as a matter of fact,
we have now. except in four or (ive cases, non-official Chairmen in all oar muni-
cipalities. Then I should not forget that there are a number of other provinges
also, and I must specifically mention Bengal, which are allowed to have not
only non-official Municipal Chairmen, but where the Chairmen, of District Boards
are in iany cases allowed fo be elected. Similarly, I believe, is the case to a
very large extent in Madras and also in Bombay. But there are 8 number of
provinces, Sir, where the presiding officers of these bodies are yet officials,

The first point which I want to make is that district oficers, wherever
they happen to be the Chairmen of District or Municipal Boards, should be
relieved of the duties as soon as possible. Local self-government, as I have
ventured to remark, is not a matter of authority, but of public service and public
welfare, and, without meaning any aspersion whatsoever on those distriet
officers who have been ing on their duties, I submit, Sir, that the people of
the country, riz., the people concerned, are in a better position to understand
as to what is to their 1utcrest and to their advantage than an officer who comes
to a district, at the outeide, for three years and then leaves that district perhaps
never to return.

The second point in this connection which I must point out,is the more
important of the two, inasmuch as though it is the deelared policy of Govern-
ment that all District and Municipal Boards in course of time and in fact at &
very early date should have non-official Chairmen, yet under the District and
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Municipal Boards Acts of the various provinces certam powers have been
reserved to the Collectors and Commissioners. "

Now, Sir, these Acts, 1 take it, were all of them, I daresay, enacted at a
tine when the reform era had not been introduced in this country. To placelocal
self-government in the charge of Ministers, who are responsible to the people
and to make this dep,utment a transferred subject, and then to reserve certain
powers to district officers and Commissioners is, I submit, to say the least of it,
an anachronism. I can quite see that time was when these officers could be help-
ful and ‘were no doubt helpful to the people, when the people themselves did
not, have it in their power to shape their own destinies. As it is, we know that
ultimately the officer responsible for the administration of these subjects is
the Minister who is a representative of the people themselves and is responsible
to the people.  Yet, to give certain powers to a foreign body which, be it
noted, 1s not subJect to the Ministers in any way, namely, to Collectors and
(‘ommissioners, is wholly inconsistent with the spirit of the reform era. Nir,
1 need not go into the details, as to what are the powers that have been
reserved to the Collectors and Commiqaioners in various provinces. But there
is no doubt that some powers have been reserved to them. In some provinces
these powers can be exercised simply in the shape of a Collector or Commis-
sioner being able to return a certain Resolution to the Board for recon-
sidération or to.send it on to the Local Government with his own remarks; so
that the Resolution should not be accepted by Government. ~As amatter of
fact, on this point powers vary in various provinces, but there is no- doubt that
the fmemn body. if T may be allowed to use that term, nhmely, Collectors
and ('mnmissioners, as viewed 1in the present circumstances of the case, have
certain powers, and these powers should, as a matter of fact, not be invested
in them any longer. It would seem perhaps ungrateful on my part that 1
should be betraying want of confidence in these ofticers of the Indian Civil
Service, namely, the district officers and the Divisional Commissioners and
should be anxious that they should berelieved of their duty. Now, Sir. T think
1 would be failing in my duty if I refrained from giving expression to the
vast debt of gratitude that we owe to the Members of the Civil Service,
It is .in no spirit of hostility or animosity whatsoever that I have
vertured to bring forward this proposition to-day. All students of history and
Honourable Members of this Council know with what a selfless devotion the
service has earried on the work of administration at a time when political
consciousness had not sufficiently developed in the country, In factI go a
step further and say that, just as the highest tribute that could be paid to Lord
Morley’s work was that Mr. Montagu in the year 1917, should have found it
necessary to propose another measure of reform for this country, exactly in the
same manner the highest tribute we can pay to the Indian Civil Sirvice is that
we to-day are in a position to take care of those institutions which they made
it their business to administer and look after on our behalf. :

" Then, Sir, we come to certain other duties which the district officer
haﬁ to pe1form having the responnblhf,y of the dxstnct Now these depart-

'lhev can be briefly summarlsed as 1rr10at10n bm]dmcrs and roads, excise,
forests and, lastly, of course, as we all Lnow police. Now a discussion—and
a very interesting discussion if 1 may say so—on the subject is to be found in
the Decentralisation Commission’s Report at pages 189—193. T hope 1 have
not hurt the sensibilities of some Members by referring to a precious docurhent

8
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tha.t was written before the delu@e——»na,mely, in the year 1909. Vast changes,
of course, have taken place in the country and in the entire congditions of the
world since the year 1909, so that the document is no doubt a very antiquated
one. The only reason why [ venture to refer to that document is, that it
deals with the subject rather exhaustively.  Now, Sir, the pohcy, as my
Honourable Colleagues are aware, why it was found necessary to give certain
powers: to. district ofﬁcub in almost ev ery department under, the British Gov-
ernment was, based on historical :grounds.” Several of the systems were
introduced in the beginning of the 19th century, and some again in the late
fitties ox the carly, sixties, ;The people of this country were not in a position
to: give any. very great assistance to the Government, and therefore, it was
thought neeessary that the district oificer should be responsible ultimately and
should have vast powers-in regard to almost every department. But now we
know that every province has a covnple*e excise department. FEvery province has
its own forest department, and similar is the case with irrigation and buildings
and roads. So that to- -day thereis no justification for any powers being reserved
to district officers in these departments.. Well, it may be said that these
powers. are net very great in certain. provinees. Tdo not propose to go into
details here. The question is one of principle ; and the question with which
we are faced is this: Is there any Justlﬁcatmn having regard to the fact
that.we have complete self-contained departments in-every province, for giving
any control to the district officers over departments which have nothing to
do with them if they, w2z, d1stnct officers, conﬁne themselves to. the1r proper
and legitimate sphere of activity ?

Then, Sir, I come to the police department. This matter is connected
with another question and therefore 1 propose to deal with it at the end. Now,
the matter. Sir, in which the powers of district officers very largely (ome into
play relates to the separation of Judrcml and executive functions. do not
think it is nec essary for me to enter into that story at this stage. ’l‘hore have
been two ‘full-dress debates in this Council—one on the 7th March 19| 3,
and the other as recently as the 9th March 192}, when the “Honourable
Mr. Bhurgri brought forward a Resolution on the suchct of the separation
of judicial and ezecutlve functions. The reason, Sir, why I do mnot propose
to go into that question is, that T take it that the Government, as a
matter of faet, have left the matter to the control of the Provineial
Governments. Several Provincial Goveinments have already apjointed
Committees. Those Committees are at work and therefore I do not think it
necessary for me to press a matter in which action has already been taken by
Provincial Governments. Then naturally the question will be put to me: < If
you take away all the powers from the district officers, what are these highly
paid-officials to do 2%~ As to that, I shall simply say that the function of the
Collector, as the name implies, is to collect land-revenue and other revenues,
Let him do that. : Well, now perhaps it may be pointed out that there will not
be sufficient work left for the Collector todo, If that is so, } say— Make him
head of the police. These two functions are somewhat connected and they to a
certain extent go hand in hand. Let the Collector be the head of the Revenue
Department as well as the head of the police. Now I may in this connection
say that we can provide sufficient work for the Collector, if, as has been pointed
out by several Provincial Legislative Councils, we abolish the Divisional
Commissioners gud give their powers in revenue matters to the Collectors,
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Thdt qnob’rlov acain. Nir, [ do not propose to go into to-day, but suffice it to
say that Resolutions have been passed by vartous Provineial I;eglclafures to the
effect that Divisional Commissionerships should he abolished, Tn. that case
we shall have toarrange for the transfer of certain vevenue and appellate work;
and in my opinion that work can safely. and very properly and ]oummatelv e
entrusted to the Collector. :

Lastly. I come to the Police and I think the Collector will be the be';t
person to deal with that departinent.

Then, Sir, comes the question of cost. [t is pointed out in scason and out
of season tba‘t if we embark on these expensive experiments, the cost we haye
to incur will simply be crushing to India. I for one. Sir, am not prepared to
aceept this proposition.  No doubt schemes were prepared behind our backs;
we do not know how those schemes were prepared which entailed the incurring
of enormous amounts of expenditure for the carrying out of these reforms.
But to-day. Nir, T venture to say that with very little additional cost, if any
at all, we shall be able to carry ont the reforms that I have proposed here,

The last point which perhaps may be urged against my Resolution 1s, that
since the matter relates to a transferred xnblec‘u which has been made over for
administration to the Ministers in the provinces, the proposition should not be
discussed in this Council, inasmuch as this Couneil is not as competent as the
local Councils or the Local Governments will be in this matter. Now, Sir,
1 have only a few words to say before 1 know what is the line which will be
taken by the Honourable Member who will reply to the Resolution on hehalf
of Government. What 1 subinit is this. No doubt, so far as the details of
these transferred subjects are concerned. they can only be worked out in
consultation \vith, and on the nitiative of, the Ministers who are in charge of
the departments in the Provinces; bub go far as the broad and general questwns
relating to the happiness and wolfare of the vast majoiity of the people of
British India are concerncd, [ think those questions are just the questions
which should be tackled and discussed in this Council. The initiative for
taking up things for u long time to come must come, I may say without
casting any aspessions on the Ministers. from this Legislature, or the other
Chamber (Cries of *“ No ). and therefore 1 submit, Sir, that it is this Council
which should fake the initiative and which should give, if not the initiative
at least .ulnu), to the pm\mvos mn matters uh‘mg to eeneral punmples
I heard a voice say “ No.” 1 do not know how far the Honourable gentleman
knows the actual working of these transferred departments, but as he - is
nodding bis head perhaps he knows about it.  Well, Sir. T wait for his speech
and T will sec what are the practical cbjections e or any other Member of
this Flouse has to urge against my proposition. 1 will now, 8ir, sit down with
a view to sce what is the attitude of Government on this question, whieh,
I hope, will not be imreasonable.

The Hoxourasry Coroxen Sk UMAR HAYAT KHAN: Sir, I am
only speaking on the Resolution and I shall speak on my Amend-
ment Jater on......

The Hoxovurasnr 1ie PRESIDENT : Does the Honcurable Member wish
to move the Amendment of which he has given notice just now ?

The Hoxovranre Covoxkr Stk UMAR HAYAT KHAN: T do, Sir,

The Hovovranre Tur PRESIDENT : The effcet of that Amendment s this.

It supersedes the original Resolution except in ko far as it relates to district and

12-3 PV,
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ta&uqa. boards. If the Honourable Member is going to move his Amund-
ment :at all he must move it now, for otherw1se a fruitless dxscussmn might
edsue; I shall read the Amendment to the Council, because it is not on the
paper. Here I may point out to the Honourable Malik that this Resolution
has been down on the Notice paper for four or five days. His own Amendment*
has been down on the paper for the same period; yet during all this time he
has taken no action whatever; he now comes forward with a new Amendment
which has the effect of entlrely changing his former Amendment as well as the
Resolution. I think he has not treated the Council fairly, and T think he has
not treated the Honourable Member who has moved the Resolution fairly
either.' :The Resolutwn as amended by the Honourable Malik, vould run as
follows :
- ¢ This Council recommerids to the Governor General that District x\{lgl\tldtts and
Collectors should be relieved of the office of President of the District and Taluqa Boards.’
1f the Honourable Member desires to move that Amendment he must

move 1t now.:

*'The HonwovraBrr Mr. H. D. CRAIK:: On a peint of ouler, Sir. Is 1t
\Vlthm the discretion of an Honourable Member to put forward an Amendment
ab this last moment? May I point out that this Amendment :entirely

changes the meaning of the Resolution? - Indeed, it actually makes it a
Resolution which should be dealt with by another Department than that which
I represent. S ; «

"The HONOURABLE THE PREbIDENT I could hardly accede to that lagt
proposition, because the Honourable Member’s Amendment even as it stood
before on the paper referred to district and taluk boards, and that Amendment
has been on the paper for four or five days. 1f the Department of Governmen{
concerned is not represented here, all I have to say is, that it ought to be. - . -,
"+ The HoxourapLr Coroxzr Sz UMAR HAYAT KHAN : Sir, I am
sorry I was unable to give this notice earlier ; but when I carefully: read the
Resolution I thought tha,t the Resolution Lould not stand, becauseit was very
vaguely worded and parts of it were contradicting each other, 1t is for this
reason that I had to change my Amendment to what. it is now. In reality,
Sir, inmy new Amendment [ have only deleted three words of my former
Amendment.and put the remaining words in a different place, instead of
placing them at the tail. .. : 5 :

The HovouraBre THE PRESIDENT: 1 havealready explained to the
Council that the new Amendment entirely changes the purport of the- Resolu-
tion. -

The Hoxouranrx CoroNsr Str UMAR HAYAT KHAN The B,esolu-
tion as I would amend it reads as follows:

‘.. ¢ This Council recommends to the Governor General in Council that Dhstuct \Iagxstmtcb
and Collectors should be relieved of the office of President of District and Taluqa Boards. *;

That comes in place of the rest of the Resolution. I want to say, Sir, this
about decentralisation. - We are already feeling difficulty here in this House
that in ‘many of our Resolutions- which we bran' forward. we find they are
Provincial, and we cannot speak on them, I gathel from that that sufficient
decentralisation has been given to the provinces, Now I come to the Provinces.
The Provinces are again divided into divisions. We may eall it decentralisation
or centralization in one way......... -

® ¢and further recommends that District Magisirates and Collectors should be relieved of the vffice of l‘msx
flont of the District and Taluga Boards. ’
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The Honousaprr tHr PRESIDENT: If the Honourable Member is
speaking on his Amendment, he really must eonﬁne himself to the terms of his
Amendment, viz., that District Maglstmteb and Collectors should be reheved of
certain duties which he has specified.

The HONOURA.BLE Coroxer, Sit UMAR HAYAT KHAN: 1 have
been. ......

The Howourasre SAIYID RAZA ALI: May 1 know, Sn, whethel the
old Amendment or the new Amendment is under discussion ? ?

The HONOURABLD rae PRESIDENT: I find some difficulty Hlyb(:‘lf in
Lomplehendln«r what is being moved.

The HoxourasLe CoLoNEL S1k UMAR HAYAT KHAN : I have been in
these taluk boards myself for over 25 years and was present before the Public Ser-
vieces Commission ; and I put before them that so long as Deputy Commissioners
remain as heads and Presidents of these boards, there was no use whatever in
keeping any other Members at all because they dictated the whole thing to the
Members ; and if there was any Viece-President any day ‘rhat the President
wanted to save himself from domtr anything which was unpopular, that day of
course the Vice-President was allowed to preside. Then, Sir, most of these
boards have been carried on for the pleasure of certain officers. TFor instance,
wherever there has been headquarters, useless roads have been made all round
the place for the Lawakhare of the Sahib. - There was onc headquarter “which
had a circular road ; the headquarter has been removed from there and the
road remains there now and nothing but jackals pass along it. If these six
miles instead of being constructed there were put between one or two tahsils, it
would have been more useful to the public. The whole thing hitherto has
been that especially in the outskirts of the provinee, public serv vants have been
considering themselves and posing as Badskas and they have done nothing
for the good of the public but for their own welfare. The public have been
paying the rents all the time, and where these rents went, or what benefit ‘the
people got out of paying these rents to the district boards, it is very difficult
to see in most districts. Now, I want to show one thing, which T think will
interest the House very much. Here I have got an agenda of one of the
district boards. In these four pages there are about 11 items, and the Deputy
Commissioner has dictated practically the terms to the whole district board.
Here it is written that “ Deputy Commissioner Sahib Kd s#¢efiq rde hat aur
bamii manzdéri Sahib Deputy Commissioner ......

The Hovourasre THE PRESIDENT : The debates of this Council are
condueted in English, and as the Honourable Member is quite able to express
himself in EnOhsh I would ask him to do so,

The Hoxouvrasre CoorLser Stz UMAR HAYAT KHAN: ButIam
translating it; I would have translated it at once if I was allowed to do it.
Tt mdans that the Deputy Commissioner wants' this. In another pla,ce it
contains this, that the Deputy Commissioner has already sanctioned a thing.
The thing has not been before the district board, yet it is written before that
the ’Deputy Comrmssmner has sanctioned it and simply sends it to the
district board...e.e....%.

''he FIONOURABLE THE PRESIDENT 1 find some difficulty in under-
standing the arguments of the Honourable Member. The Honourable Member
is reading from a papér which is 4pparently written in a vernaoular of which
pelthex myself nor any Meémber of this Council has any copy.
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i The HonouraBLE COIONEL St UMAR. HAYAT I\HA\ : I only wanted
to «how you, Sir, and to “the Couneil through you that such things do exlbt and
when members are not elected, but nomlnatpd and nominated by the same ofﬁcel
they dare not say anything. ‘As the Persian pX'OVelb goes, if the King says in
the day that it is nwht well, you ought to say ch my Lord there are
the moon and stars.’

That is why I say that such officers should delewate as much of then
powers as possible to Indians. "The \Iummpahtles and Local Boards were
meant from a long time.......

" The Hovovrasre itk PRESIDENT : The Honourable Member has not
put down his Amendment in those terms. He has not said anything about it,
whether a Turopean or Indian should be relieved of certain duties,

The Hovourasre Co:oxer St UMAR HAYAT KHAN : That is why I
say that the official members should leave the work of the District Boards in
the hands of Indians so that they may learn something in the way of, self-
gov ernment and 1 appeal to the House, after consldeuno“ the dlsablhtms in
our w, ay to support my Amendment if at least the Resolutwn is not carned

The Honovranre tar PRESIDENT : The original question was :

“ That this Council recommends to the Governor General in Council the removal of the
hlghly centralised system of administration that obtains in this country under -whieh many
classes of officials, especially District Magistrates and Collectors, have vast, powers. ’

. The Honourable Colonel Sir Umar Hayat Khan has moved an Ameridment
which has the effect of striking out al] the words in the Resolution after the
words *‘in Council ” and substituting the following words, viz., that
District Magistrates and Collectors should be relieved of the effice of President
of the District and Taluka Boards.” That matter is now open to debate
in the Council. ,

The HoxourasLs Mr. E. S. LLOYD: Sir, speaking' strictly on the
o 2_13 ik Amendment before the Council, »1- may say- that
the object which the -Honourable: Mover of this
Amendment seeks to -accomplish has already practically been effected in the
Madras. Presidency. I do mnot know whether. the Counkcil is -aware that
last year a new District and Local Boards Act was passed in Madras
which conf erred very wide pm\ ers on District and Maluk " Boards, and
provided. that the Presidents might be clected or nominated. That pohcy has
been followed, and almost: thlouwheut the Presidency Dlstmd; Magistrates and
Collectors have been relieved of their duties as Presidents. I do not want to
say anything more at the present moment, because if this Amendment is carried,
the more contmtlous part of the Resolution on which I should have liked to
‘have said a few words will fall to the ground. So far as the Amendment is
(oncemed I am prepared to vote for it

_ The Hosourasre HAJI CHOWDHURI lb\/IAlL KHAN Sir,
T - representing as I do a Bengal Constituency; T feel
that 1 would be failing in my duty if I. support
the Amendment of my friend, -the Honoyrable Colonel Sir Umar Hayat
Khan, by a silent vote. I may inform the House that in my province
‘the expeument of placmcr the District Boards under non-officials was  started
béfore the inauguration of the Reforms,. and the experiment ploved 50
successful that niow all the Boards, with onl) one or two exceptions; enjoy the

"
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pnvllege of having non-officials as their chief executive and the Gavernment
report and pyblic opjnion agree in the statement that the work of the’ Boa,rds is
‘being carried on vexy‘ satxsfa.ctorlly T may add that District ofﬁce

miany onerous duties of varioussorts that they have to leave much’ of’t e

of the Boards in the hands of their Vice-chairmen and the staff'the rest‘ﬂ'b
'bemg the exercise of power by people who ‘have no responsibility. Besides,
the "administrative and ex-cutive work of the Boards is a training ground
for my countiymen apd would give them experience and that  sense of
resporsibility, w ‘hich woﬁlld be very useful when we receive gradually responsl-
bility for the administration of the country.

The District Ofhicer is_., m official par]a.nce the man on the spot, and
think his duties on the main bhould be to watch the working of TLoeal Bodies
and to exercise his mﬂucnce from without and not from wthm The oﬁima.ls
have to train us for full responsible government and no better begmmng can
be made than by letting us have tu]l control over the Boards Wlth these " .
few words T suppoxi the Amendment. ¥

The HONOURABLE Mq E. L. L. HAMMOND : Sir, I only rise to ask v
whether, in the event of this Amendment being carried, the Resolution will then,
as I understood from the Honouxable Mr. Lloyd s remaiks, be exc];uded from
discussion ? .. Cop

, The HoNoURrABLE Tk PBES]:DE\II‘ Certainly. Aw I ha\e alread
explamed the effect of the Amendrierit- will be to strike out all the words of the
Resolution and Jeave the Resolution entnely confined to the words - sttrwt
and Taluk Boards.”

The Hoxotrasre Mr. E. L. L. HA\IMOV ¢ Sir, 1 merelv rise to
- say that I oppose the Amendment in the hope that we may be

given an opportunity of dl\cusxmo the other interesting pomts
raised by the Mover of the Resolution.

The Hoxortsnee Me, H. D. CRATK : I should like to expldin, Sn‘ thd,t
the pelicy of Government on this question was stated, I think,
three years ago in a Resolution. It was to the effect that there
should be non-ofcial Lhawmen in all” District and Taluka Boards, and I
should therefore, on behalf of Government in ordinary circumstances, have
accepted the Resolution to that effect. But 1 am not prepared to aceept
the Resolution in the way in which it has been "moved by the Honourable
Sir Umar Hayat Khan, because it will bave the effect of making the main
Resolution, which I desire to oppose, fall to the ground. Tor that reason
I propose to vote against the Amendment,

I would, }10\\e\<1 like to address one or two resmarks with reference to
what has mllen from the Honourable Mover of the Amendment. 1 m(,ogmsc
that the Honourable Malik Umar Hayat Khan has a natural predilection for
banter of a jocose kind, but 1 think he rather outstripped the limits- of discre-
tion when he suggested that District Magistrates as Chairmen of Dlstnct
Boards spend District Board funds on their own amenities and convendences.
I come from the same province as the Honowrable Malik, and I may say that
I have been myself Chairman of a District Board, and on bﬂha.lf of my pelf and
my brother officers, T desire most emphatual]\ to repudiate that . bllUi’ethOIl
and I hope the House will take it that this is a matter on which I speak W J,th,
some persoual experience. I have no hesitation in sa.ymo that there is po.
official Chairman of a District Board in my province, w hethm an, Lntrhghma.n
or an Indian, who has ever done, or whois capablc of doing, an act of that kmd

1‘7wru
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I would also like to refer, to another point in the Honourable Sir Umar
Hayat Khan’s speech. He read out to this House the translation of a phrage
in the vernacular which was totally incorrect. The correct translation of that
phrase, Sir, is not that * the Deputy Commissioner wants this,”” but ‘“the
Deputy Commissioner agrees to this.”” That seems to be a very material
difference. » ‘

The Hoxouvrasre Ste MANECKJI DADABHOY :- Sir, T rise to
oppose this Amendment for two reasons. In the first ins-
tance, to my mind, this Amendment is entirely . superfluous,

and, secondly, it shuts out a very interesting and important debate on the
01'1<rma,] Resolution.  So far as my province is concerned, what is now desired
by ‘the Honourable Mover has been practically aeoomphshod in most of the
_districts, and T understand it is more or less established in almost all the
Pretidencies.  In view of the policy steadily adopted by the Government of
India and the Provincial Governments in this matter, to my mind, this
Amendment is wholly surperfiuous at this stage. 1 therefore for these two
reasons oppose the Amendment, and 1 also trust that this Council \vnll forth-
with reject it.

The HoxourasLE Riza PRAMADA NATH ROY or Dmmmq‘m’
Sir, coming as I do from Bengal'1 may say that we have
already got Chairmen of District Boards and Municipalities
elected non-officials and so I think the Amendment brought forward by the
Honourable Sir Umar Hayat Khan is unnecessary. In my province I can
say definitely that no Chairman of a District” Board or of a Municipality
has been known to have spent public money on his own account. 1 have many
friends who are serving as Chairmen of District Boards and Municipalities,
and 1 know that sue h a thing is not even to be thought of. I therefore oppose
the Amendment.

The Hoxotvrapre THE PRESIDENT : If the (‘omml is really anxious to
get on to the main discussion-—and I gather that Honourable Members are—
a large number of speakers on the Amendment will prevent it.

The Hoxovrasrnke DiwaN Bawapvrr V. RAMA BHADRA NAIDU .

Sir, 1 should also like to add a few remarks to the discussion
which has taken place on this Amendment. Tn the first place,
I should like to say that 1 am not in total agreement with the Amendment.
Under the new scheme, Municipalities and Dlstru t Boards, being a transferred
subject, are under the Provincial Governments and the members of those
Boards, so far as the Madras Presidency is concerned, are given the powers of
clection. But the difficult question is that we cahmot get suitable men to
serve on them. ‘We are anxious to use those powers, but we cannot find the
right people who will understand the responsibility which rests upon a
Member.
-~ Then in reference to a remark made by my Honourable and gallant friend,
I should like to point out that no Colleetor has anything to do with the
administration of Municipalities ; but only Deputy Collectors, or Divisional
officers as they are called in my Pleqldmcy are placed in charge of them only
in regard to Municipalities of recent creation. In the present state of things
I do not think it will be safe to deprive Collectors and Magistrates of any of
the powers which they now possess.

With these few words, Sir, 1 sit down.

12:19 r.m.
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The Hoxovrasie Stt ALEXANDER MURRAY : Sir, T move that the
question be now put.

The Motion was adopted.

The HonourasLe THE PRESIDENT : The question is that in the Reso-
lution moved by the Honourable Saiyid Raza Ali the words which follow
the words * Governor General in Council” shall be omitted and the following
substituted :

‘that District Magistrates and Collectors should be relieved of the office of President
of the District and Talaqa Boards.’

The Motion was negatived.

The HoxouraBrk Tur: PRESIDENT : The Council is now back on the
iii!cussion of the original Resolution moved by the Honourable Saiyid Raza
i.
The HoNouraBLE Mz. E. L. L. HAMMOND : Sir, it is with a sad heart
1298 p.x,  that T rise to oppose this Resolution, because I am afraid
""" this will probably be the last sBeech which I shall have the
honour of addressing to my friends—if I may so call them in this Council.

I could not ask for a better subject for my speech than the defence of an
off.ce which for many years I have held myself, nor could I ask for a kindlier
audience before whicl to plead the cause of the hard-worked, over-worked beast
of burden—-the District Official. I donot wish, Sir. to magnify my own profes-
sion, but neither do 1 propose to apologise for it. - The Honourable Mover went
out of his way to pay lip-service to the work done in the past, but if we examine
the ingredients of the pill which the Honourable the Mover of this Resolution
wishes to administer, we come to this that stripped of all its verbiage, his
speech is in effect a vote of a lack of confidence in the District official. He referred
to the good work done by the District oflicers in the past, but he was also at
some pains to call them 4 foreign body and also, if | am not mistaken, he
said that they lacked the confidence of the public and he pointed out

The HoxouraBLe Satyip RAZA ALIL: 1 did not say that.

The HoxouraBLE Me. E. L. L, HAMMOND : 1 am speaking within the
recollection of the Council. He referred to the Distiict Magistrate and the
offcials as a foreigiPbody. I also understood him to say—1I shall be glad to be
assured that I am wrong—that they had lost the confidence of the public.

Now, the Honourable Mover detailed to some extent some of the duties
of the District Officer. 1 would suggest to this Council that the statutory
duties are only part of his work. There is a lot of other work which devolves
on him by custom. There is some work, you might say, which has come to be

art of his work by process of evolution. For years the District Officer has
n the one man in the District—the Administrator—everybody has gone to
him, whether they were his superiors or whether they were the people round
him. Take for example one instance of responsibility for which there is nolaw
as far as I am aware, take the case of famine. Any young civilian when he
comes out to the country is told that he is {)ersonally responsible that no man or
woman dies in his district from famine. 1f it happens he is held responsible,
Now, to whom would the Honourable Mover assign that responsibility ? It is
a very scrious one, it is one that causes a great deal of trouble. About the
time of the monsoon go to the districts and you will see every District
Offioial looking out to see what chances there are of a timely rainfall.

c
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It is a matter of most anxious moment, and I would ask the Mover again,
.to whom would he assign that grave responsibility ? That is one case. Then
take all the little petty routine matters of daily life, Show me, Sir, a Collec-
tor whose verandah is empty of ‘mu/akafis or at whose gate there are no peoKIe
standing with petitions, and I will show you an officer who is not doing his
duty. He is a link between the public and the Government, and it;is not the
exercise of his powers so much as those tremendous opportunities that are given
to him which constitute his powers —powers conferred on him in no small
measure by the people,

Sir, I think when the ti e comes for me, as come it must for all of us, to
look back on my life and review it in the perspective of the past, it will not be
the abuse of power that I shall regret, but misused opportunities, or the lost
opportunities of doing useful service, There are bound to be many such cases,
angol shall think perhaps that when the days were long and 1y temper was
short, I may not have been able to do as much as T could in return for the
unfailing courtesy and kindness I have received during the 25 years of my
service, most of it spent as District Magistrate. I look back with pleasure on
that life, that very happy life, as District Officer, and I should like to think
that it was not without use to the Districts 1 had to administer. 1 have been
submitted at times to the most virulent criticism in the public Press, but
any sting likely to irritate was removed when I learnt that those criticisns
were paid for at double advertisement rates.

Even now at this stage of my life if I can be of any further service to
the country by staying on and helping its people on the ditfcult and trouble-
some path which they must traverse before they can arrive at self-government,
I should be very willing to dowso. But, Sir, it is sad, it is much worse to be
utility expired : but by far the worst of all to be * time expired >> would it be
to be labelled “ Not wanted on voyage, > and that is the label which the
Honourable Movet desires to put on those Officials to whom he has referred. 1
invite this Council to repudiate it and say “ No, the time is not yet ripe, the
District Officer is not yet an anachronism, and we still need his help
and allow time to carry out the policy of Government.” We know that
the time will eventually come when the District Officer will be asked to com-
mit Aars kari and we know he will do it as gracefully and gently as possible
and get the assistance of th® public in doing it. Sir, it has been brought to
my notice that some Honourable Members of this Council play -cards for

money.

: Years ago in the nursery I myself played cards for sweetmeats with my
brothers and sisters. It was a game called * sympathy or antipathy.” You
took the cards and if a red and black came out that was antipathy. If two
reds or two blacks came out that was sympathy. I would like this Council to
elect the game of sympathy, to send a message to these hard-worked officials—
and there is no man who has had a more unxious time than some of these dis-
trict officers—to send them a message of sympathy to encourage them in their
difficult and arduous task. I ask the Council not to adopt the Resolution as it
stands, which, speak of it as you may, is in point of fact a vote of want of con-
fidence in those who can at least say in the words of that eloquent pathetic
epitaph in the Lucknow cemetery :  “ We tried to do our duty. ”’
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The HovouraBte Mr. F. G. PRATT: Mr. President, I oppose
12-31 p.s. this Resolution. 1 have listened with a great deal

- of interest to the arguments of my Honourable

friend Saiyid Raza Ali and I see quite clearly that he thinks that
his proposals will tend to the better administration of this country.
But I oppose them because I am convinced that they will have precisely
the opposite effect. I believe, Sir, that they will weaken the power of
Government, they will impair its authority and they will have the
effect of throwing out of gear and dislocating its administrative machinery.
I will come back shortly to some discussion of the detailed proposals
and views which the Honourable Member put forward in his speech. But,
before doing that, I wish to put before the Council some general con-
siderations ; and the first of these, Sir, is that, if the Council accepts this Reso-
lution in the form in which it stands, it will commit itself to a somewhat
dangerous recommendation. We are asked, Sir, to recommend that the highly
centralised systemn of adi.inistration should be removed, and coupled with that
is the Honourable Member’s objection to the vast powers wielded by certain
officials under that administration. Well, Sir, I want to put it to the Council
that it is a dangerous thing to remove a system of administration if you have
not quite clearly thought out any alternative, and it did not appear to me that
the Honourable Member had clearly thought out any a'ternative. Itis a
dangerous thing to remove a system if you have not got something immediately
ready to take its place and, if we want an illustration of that danger, we have
only to look abroad to see what has happened in Russia. Now, Sir, under the
present circumstances of this country, with recent events fresh in our minds,
recent events at Malagaon, at Dharwar, and last in tht Malabar distriet, one
would not be guilty of a platitude if one were to insist that a strong Central
Government is an essential condition of public welfare and security. Such a
Government must have at its dieposal a corps of executive officers invested with
power amd authority sufficient to enable it to give effect to the policy of Gov-
ermnment and to carry out its orders. And, Sir, I go further and say that
this is true, whatever may be the nature and constitution of the Central
Government ; whether it be an_autocratically organised Government or
whether it be a Government el by popular suffrage and responisble to
public opinion, a Government, in fact, of the responsible type; which it is
a matter of confident hope and expectation among many will sooner or
later be established in this country. Now, under both these types of Govern-
ment, Sir, the corps of officials, the bureaucracy occupies the position not of
masters but of servants. I will have more to say about that later on when
I discuss the Honourable Member’s remarks about the position of Com-
missioners and Collectors under Ministers in transferred departments under
Provincial Governments. But I do not think that the Honourable Member
has sufficiently realised that point, and 1 hope that the Council
will bear that clearly in mind when they come to vote on this Resolution.
My Honourable friend objects to the vast powers of these officials, but he
forgets that the officials who exercise these powers wield them not in their
ownu rights, but they exercise delegated authority. They are servants, selected
servants, trusted servants, placed in positions of authority by their masters in
order to give effect to the policy of their masters. My Honourable friend
objects to the district officer in fact because he is too powerful; but that objec-
tion, if it be analysed and examined, will be found to come to this. 1t means
this— I object to these tob-powerful officers because I cannot influgnce and
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control their actions.”” Now, Sir, if that be examined, it comes to this, that.
his objection is not against the officials, but against the bureaucracy, who are
after all not masters but servants of their Government—his objection is not

ainst them but against the Government which controls ‘them. He cannot
control them because he cannot control the (Fovernment which is in power over
them, the autocratically organised Government which is in power over them.
These officials, whatever they do, whatever powers they exercise, exercise them
as I said just now in a position of delegation, and whatever they do they do
under the strict control of, and in subordination to, the Central Government.
Now, Sir, I ask the Honourable Member if his objection to the vast powers of
these officials would still hold good if thé masters of these officials were under
his control and influence. He complains that he cannot control and influence
the servants but, if he was able to control the masters, would his objection to

the delegated powers of these officials still hold good? I think, Sir, that it
would not.

My Honourable friend seems to be under the impression that there is
something incompatible with democratic principles in the position of a highly
centralised Government with powerful officials, serving under its control and
supervision. Well, Sir, in the course of his remarks the Honourable Saiyid
Raza Ali referred to the French system of administration. If he has studied,
Sir, booksaipon French administration, he must have read of the position of the
French Prefect who combines and concentrates in himself powers and author-
ities which are considerably wider, considerably greater than the powers and
authority which the Collector or Deputy Comnmissioner of an Indian district
exercises. 'There is hardly any activity, there is hardly any department of
public, national or local life in a French Department with which the Prefect is
not intimately concerned and over which he has not a controlling authority.
Education, local self-government, public health, police, communications, the
right of public assembly, all these matters are in the hands of the French
Prefect. No Frenchman thinks of objecting to that because he knows that the
officer who wields these large powers is the servant of a responsible Government.
If the administration goes wrong, if that officer conducts the administra-
tion, or if many such officers conduct the administration in a way of which
he disapproves, he knews that he can turn the Government. He can
control the Government. He does not wan® to control the servant because
he knows that he can control the masters. My Honourable friend has not
had very long experience of living under a responsible government. But I
am\sure, Sir, that in the years to come, he will adopt the French view in this
matter. He will not think of objecting to a Collector wielding large powers,
whether that Collector be a foreigner or whether he be an Indian Collector, or
an Indian Deputy Commissioner. He will not object to the large powers
which he wields, because he would know that those powers are exercised under
the strict control and subordination of a popular and representative government
which he can influence and control.

Now, there is another point of view from which my Honourable friend
objects to these powerful officials which should be considerod.” If that objec-
tion had been raised, say, in the year of grace 1916, his position might have
been intelligible. But, Sir, our Provincial Governments are not now in a
static condition. They are underfoing rapid eyolusion exactly inmthe direction
of the reform which my Honourable friend desires, that is to say, in the direction
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of a reform of the constitution under which the masters of these powerful
officials to whom he objects would be subject to popular control and influaence.

I come now, Sir, to make some remarks about the detailed proposals of
my Honourable friend. We get no suggestion in the Resolution as framed :]YI
him of anything constructive. His Resolution is ypurely destructive, to p
down and remove the existing system of administration. Now, let us see what
are the concrete proposals which he puts forward. First of all he says that
the Collector need not haye all these extensive powers. There are several other
departments among avhich they may be distributed, let the Collector as we now
know him, disappear and let us set up instecad a mere Tax Collector and let,
the other Departments be self-contained and ecach one attend to his own
business with no officer of wide experience and authority co-ordinating them,
controlling and advising them and putting things right when they go wrong.
Well, Sir, such a system, I submit, would be intolerable. Tirst of all, from
the point of view of the public, in this country as in France, people for
generations, for centuries, have been accustomed to a highly centralised system
of administration, and they have been accustomed to look to some ‘authority on
the spot. In this country of vast distances and very bad communications they
bave been accustomed to look to some local ofcer to whom they could go.
What, then, is the system which my Honourable friend suggests for substitu-
tion ? One of the petitioners who throng, as my Honourable friend over
there told us, the verandabs of the Collector will come to the new Tax Collector
and say, ‘1 have a grievance’. The Collector will say: * This is not my
business. You must go to that department’. Well, Sir, we all know that in
matters of administration activities of departments overlap each other. He
will go to Departnent A. Department A will send him on to Department B
and so the unfortunate man will be driven from pillar to post and will not
be able to look with confidence to any onc individual for a redress of his
grievances. Sir, I am sure Honourable gentlemen in this House who have
experience of mufassal administration will agree with me that the public would
regard this as an intolerable situation.

Then, again, from the point of view of Government. ‘1hey must have on
the spot somebody to whom they can look for advice and information. The
will have no such officer. The officer of wide experience and authority will
have been put down and they will have nobody except a group of Departments
or Departmental Committees to whom they can look for ad[\,rice. They will
have no powerful single officer on the spot who will be able to give effect to
their orders or to carry out their policy. That, from the point of view of
‘Government, would be bad, because it would weaken their authority and the
efficiency of Government.

Now, Sir, perhaps my time is getting short, and I must not prolong my
remarks, but I do want to record a most emphatie protest on the part of Com-
missioners and Collectors against what my Honourable friend has described as
their position in the administration of transferred departments by Ministers,
8Sir, I cannot say too emphatically that Collectors and Commissioners serving
under Ministers in transferred departments do with absolute loyalty look to
those Ministers as the directors of pelicy and look upon themse{ves as  their
agents for carrying out whatever orders may be necessary in order to give effect
to that policy. They serve and will serve the Ministers just as loyally as they
formerly served the Members of Council in those Departments, A
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There was another point which was mentioned in his discussion of the
activities of the Ministers. He says the Ministers will not want us because they
will be able to carry on the administration. Now, Sir, that to my mind shows
a misconception on the part of the Honourable Member of the radical distinction
between Government and administration. Government is one thing and admi-
nistration is quite a different thing. Government lays down lines of policy.
You do not want an administrative expert for it; you want a statesman. But
for the detailed administration you want your trained official, and I submit, Sir,
that the Ministers of the present day, and perhaps still more, the Ministers of
the future, will stand in need of trained sdministrators in order to give effect

“to their policy. These, to my mind, are the serious objections to the proposals
put forward by the Honourable Member. But there is another consideration
which I think must carry very great weight with this Council, and it is this,
that our Provincial Governments at this moment sre in a state of transition.
They are crossing over fron a system of autocratic government, and they are
on their way to a system of responsible government. There is a proverb which
says that ¢ you must not change horses when you are crossing a stream >’ It
might perhaps not be too fanciful to describe ti‘;e Provincial Governments as
something like this. You have got on the box two coachmen, the near one
holding rein and the other the off-rein. The wdministrative tcam is pulling
hard to get across to the ferra firma of responsible government. And it is now
when we are hardly half way across that my Honourable friend advises us to
take ont that team and to put in new and untried horses. Well, Sir, I submit
that that is a very dangerous experiment to make. I have tried, Sir, to show
that my Honourable friend’s proposals are bad in themselves and they are
especially dangerous and mischievous at a time of transition, I hope that the
Council will reject them. ........

The Honourasre THE PRESIDENT : I must ask the Honourable
Member to bring his remarks to a close as soon as possible as he has exceeded
his time.

The HoNouraBrLE Mg. F. G. PRATT : I have finished, Sir.

The HoNoURrABLE SARDAR JOGENDRA SINGH : Sir,as the Honour-

. able Mr. Pratt has just pointed out, the directors of the hew policy
12-50 2. .16 the Councils, The new policy is still in the making and 1t
will be dangerous to pass here a vote of want of confidence in the District Officer
who is upholding law and order in the country. I know Collectors who are loved
and Collectors who are not loved, but the system on the whole has worked
well. During this period of flux, when the whole policy of the Govern-
ment is undergoing a change, and the new Government is coming into
power and feeling its way,I hold that the authority of the Collector
should be maintained for the sake of law and order and for the sake of self-
overnment which we all desire. The Honourable Mr. Hammond in a very
eloquent speech pointed out the good and useful work that is being done by
every Collector and District Magistrate. I entirely agree with him. I have seen
how they devote all their time in relieving famine and distress and in the re-
dressing of wrongs. There are men who fail in their duty, but that does not
matter., There are others who bave made the British rule what it is in India,
and it is the Collector on whom rests the whole responsibility of carrying out
the government of the country. Take away his powers and what remains ?
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You have no authority in the district. There is no one representing the Gov-
ernment to whom the people could turn in their hour of distress. In my time
I have flirted with the idea of democracy and sought new ways to individual
freedom. I do it still, but 1 am finding now that individual - freedom can only
be found when the forces of freedom and forces of autocracy are properl
balanced. I am at present supporting authority. because I feel that forces of
democracy are tilting the balance on the other side. Perhaps to-morrow I will
be supporting democracy if 1 find autocracy is gaining ground. To the Honour-
able Members of this Council and to others outside who are anxious to set the
world right immediately, I would recommend a very interesting book on the
“ Limits of Democracy ’ by Mallock. This book very carefully points out
that freedom is not attained by merely destroying authority, but freedom is -
found when the authority is properly established and is controlled by the vioce
of the people. As Mr. Pratt pointed out a little while ago, it 18 for these
Councils to enunciate new policies and the ad.ninistration will carry them out,
but we cannot afford to destroy the machinery which we need to carry
out our will. T it necessary that we should destroy our agents who are
doing the work which we want then to do, in the interests of the good govern-
ment of the country ? Therefore, Sir, I am very sorry 1 have to oppose - this
Resolution which my Honourable friend has moved. I wish to utter a word
of defence for my Honourable friend Sir Umar Hayat Khan regarding the
management of district boards. 1t is not a matter really before the Council so
far as 1 can understand.

The HoxNouraBLe THE PRESIDENT: The Amendment has alread
been lost. :

The HovourasLe Me. E. S. LLOYD : After what the Honourable
Mr. Hammond and the Honourable Mr. Pratt have said, I do
not think that I have very many words to add, but I do
want to associate myself with what the Honourable Mr. Pratt said
about these new Councils and these new bodies, whether talug boards,
or district boards, or whatever district authorities may be set up,
that they should confine themselves .to their proper and legitimate
sphere of activities. I think these were the words which the Honourable
Mover used. He asked that the district officials should confine themselves to
their proper and legitimate sphere of activities, and I think we might do the
same with these new Councils and bodies. 1t is of course true that there must
be changes in the districts, that the personal rule of the Collector must gradu-
ally give way to a some more constitutional form of government, and that
these taluq boards and municipalities will probably have greater powers, but
as they are, they are constituted for a particular purpose. The district
boards are constituted to look after roads, and the Municipalities to look after
drains and various other things. But in Madras especially there is a distinct
movement that these Boards should encroach on what I think is rather beyond
their legitimate s%here of activities. For instance, I saw a Resolution the other
day in Madras, which was fortunately not carried, that the talug boards should
be consulted in all cases of assignment of land. It is very very difficult to see
what a taluq board has got to do with such questions as the assignment of
land. It is surely exactly what Mr. Pratt said, that there should be some
things left to the district officers who presumably know their job and have
discharged it, as has been very kindly pointed out by the Honourable Mover,
at any rate in the past, efficiently. Very well, Let us confine ourselves to onr

1258 p.M.
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own duties and leave these other bodies to their duties also. Let the Legislas
tive Councils by all means mark out policy, and let the Collectors and District
Magistrates carry it out. They are, after all, onli’lthe.agents of Government,
They must be the agents also of the Ministers. inisters will want advice,
they want help, and above all things, they will need agents to carry on the
dull routine work of administration, whether it is tax-collecting or keeping law
and order, work which has got to go on day by day and which I think only
the District Magistrate and Collector is competent to carry out. There-
fore, instead of curtailing their vast powers, we should certainly allow them to
) on. Reformers are always in such a hurry. Surely the very last thing
" that ought to be attacked at the present moment is the district administration.
Surely during this time of transition let the old routine work of the districts
go on as before.
The HonovrasLe Situ MANECKJI DADABHOY : I regret I cannot
12-58 see my way to support this Resolution. I came to this Couneil
PM- with ‘an open mind on the subject as I could not altogether
‘comprehend the nature and purport of the Resolution. The Resolution as it is
worded-is wide in its scope and character, but the interest'ng speech which
the Honourable Mover made this morning has given us some clue as
regards the -direction in which he wants limitations to be imposed on the
wers of the district officers. 1 have followed his speech with considerable
interest, and 1 noticed, as Honourable Members must have noticed, that,
though observations and’ generalisations of a very extensive character were
made, my Honourable friend was not in a position to proposeany constructive
schemes or any methods by which the powers of the district officers could
be usefully curtailed. In fact, he was unable, as he himself admitted, to
- suggest any definite scheme iu this direction. I lo not wish to traverse the ground
which has been so ably covered by my friends, the Honourable Mr. Hammond
and-the Honourable Mr. Pratt. | fully assoc’ate myself with what they have
eaid generally as regards the work of the district ofticers, and I can testify to
this from my close 30 years’ connection with the district officers. 1In my pro-
fessional careeer I had very much to do with them. and had great opportunities
of observing their work, and I fully testify to the marvellous and the very use-
ful services rendered by them. I am very sorry that these reforms will curtail
to a certain extent the good services which these men have done in the past. I
have often travelled in the interior of the districts and I have watched with
great eatisfaction large numbers of people collecting in the districts, stating
their complaints and their grievances to the district officer, looking upon him as
the ma ftap of the district, looking to him for advice and for guidance upon
various difficult matters, when they are oppressed by their landlords, or
when they are oppressed by their troublesome neighbours or other people.
I cannot therefore join the Honourable Mover in asking for the curtailment of
his powers. My Honourable friend has sai.d that a District Officer is an anachron-
ism at present. He will forgive meif I tell him that to my mind this
Resolution is an anachronism at present. The powers which are now given to
the Provincial Governments and the powers which are given to the Ministers
take away to a great extent the powers of the District Officers. The District
Officer is now not so omnipotent as my Ilonourable friend thinks him to be. My
friend in the course of his arguments has really confused the functions of
-Government with the administrative functions of such officers. As the Honour-
able Mr, Pratt has rightly pointed out Government only lays down the
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policy and the principles of administration, but the policy and the principles
ave to be carried out by administrative officers, and in order to be able to do so,
these administrative officers should be men of considerable treining and ex-
pevience .

(At this stage the Honourable Sir A. Murray took the Chair.)

1t is therefore impossible to dispense with the powers which they enjoy at
present. I also think that it is an inopportune time to move a Resolution of this
character just at present. Barely nine months have passed since the Reforms
have come into operation. The Reforms are now undergoing the experimental
stage. We have to find out how far the prognostications entertained by Govern-
ment and the people in regard to the success of the Reforms are realised. We °
have to see how far the District Oflicers and the Ministers, assisted by their
various Councils, are able to perform their duties. To bring in this Resolution
at this time for the curtailment of powers and for the transformation of the
whole machinery of Government seems to my mind to be a very injudicious
and improper thing. I may also point out to the Council, as one of its oldest
Members, that a discussion of this kind has not come up before this Council
now for the first time. This very subject-matter of the Resolution in another
shape was toved in 1912 by that great statesman, the late lamented Mr,
Gokhale. The matter was fully discussed in the old Imperial Council, and
various divergent views were then expressed on the subject. Jn consonance with,
andin deference to the wishes of, that great statesman, Sir Reginald Craddock
in 1912 introduced a Bill called the Devolution Bill in this Council for the
delegation of the powers of District Officers and others to their subordinates. He
pointed out at the time the Bill was infroduced the numerous difficulties
which he had to contend with. That Bill was circulated to the provinces and
Sir Reginald Craddock later in the Council had to confess that it was impos-
sible to devise a scheme of devolution which would meet with the wants and
requirements of the country and be generally serviceable, and he was ultimately
constrained to withdraw that Bill. My Honourable friend fully recognises the
difficulties and 1 must give hiin the credit for appreciating the great difficulties
that besct his proposals. He has stated that this Council should take the
initiative in this matter, that the Government of India likewise should take the
initiative and give its benevolent advice to the Provincial Governments how to
proceed in this direction. 1 think we can safely leave the matter to the recon-
stituted Provincial Councils, 1 think we can sa.g;]y leave it to the Ministers and
our new Members of the Executive Government to de their duty in this connec-
tion. I think that to make suggestions of this sort would be rather tantamount
to want of appreciation of their work, and would savour of a reflection on the
character and nature of the good work they are now doing. I would, therefore,
for the reason which I have stated request my Honourable friend to see his way
to withdraw the Resolution,

The HonourasrLe Mr. H. D. CRAIK : Sir, I have only one or two words
to make in regard to this Resolution, for the argumetits which the
Honourable Mover has produced in favour of it have been so
completely demolished by previous speakers, that it is really hardly necessary
for me to speak at all. But as my silence might be construed as
showing a lack of courtesy to thé Honourable Mover and the members
of this Council, 1 shall indicate briefly the attitude of Government in
regard to this question. That attitude is one of unqualified opposition
to the Resolution, The arguments by which I had intended to justify
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that attitude have for the most part been used by the previousspeakers, and I
will therefore confine myself to onc or two points in the Honourable
Mover’s speech to which previous speakers have not alluded. Tn the first
gace the Honourable Mover asks this Council to recommend to the Governor
eneral 'in Council certain vague principles and when he came down to
specify what those principles were, one of them was the severance of all
connection between the executive officers of Government and local bodies. 1
venture to remind the Council that local self-government is a Provincial and
Transferred subject and the only form in which the Governor General in Couneil
could interfere as suggested in the Resolution would be by making a recom-
mendation either to the Local Governments or to the local Legislatures. Surel
if the Governor General in Council took that course, he would be courting a snu{
He would in all probability be told ‘It is not your busginess.” The only other
int in the tlonourable Mover’s speech on which T wish to offer a remark is this.
esaid “ Why should the Collector or the Deputy Commissioner have any connec-
tion with or control over the activities of such departments as Forests and Irriga-
tion and Public Works?”” Anybody familiar with district administration and
certainly any officer who has held charge of a district will, T think, agree with
me that it is ahsolutely essential that the Collector should have some control over
those departments. I will take the case of the Irrigation Department. I
myself have been in charge of a district which is covered with a network of
irrigation canals. 1f the entire control of those canals were left to the expert
officers of the department, there would, I think, be a tendency for them to
administer the system solely with a view to secure the greatest possible pro-
fessional efficiency, the greatest possible cconomy of water and also the maxi-
mum return to Govern:nent on 1ts capital expenditure. There must be some-
" body between the cultivators and the irrigation officers, who ean represent the
case of the cultivators, and on innu nerable occasions. it has been my privilege
to doso—1 think the first person who would deplore the removal from the hands
_of the Deputy Commissioner of all control over irrigation on Farests or Public
Works would be the zamindar. Those are the only two points in the Honourable
Mover’s speech which have not been touched upon by previous speakers.
But I woufd like to put to the Council one broad consideration, which I hope
they will bear in mind when voting uport this Resolution. As Mr. Pratt has
pointed out, we are pagsing through a period of transition, and T venture to
" think that the only guarantee we have that this great experiment we are mak-
ing, perhaps the greatest experiment in history, will proceed on orderly and
peaceful lines is the presence of a strong Central Government and even more
8o of a body of strong executive officers on the spot. We all know " that there
are at the present moment in this country very serious elements of disorder.

1 think I am correct in saying that in the last six months there have been
more riots in India than in any corresponding period of the last 70 years, and
more occasions on which force has had to be employed to disperse mobs bent
on disorder. No province has escaped that experience; and I ask this Council
to consider most seriously whether you will not be indirectly encouraging the
forces making for disorder if you weaken the authority of your executive
officers. This Council consists of men of substance, of position and of great
experience in the affairs of this country ; and I hope, Sir, that by its decigion on
this Resolution, it will show in the most emphatic way that it desires to dis-

?
0
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sociate itself entirely from anything which could be interpreted as an encour-
agement of the forces of disorder and revolution.

The HoNourasrLe Mr. LALUBHAI SAMALDAS:: Sir, 1 beg to oppose
1418 p this Resolution on grounds practically the same as those mentioned
M- by the previous speakers, but chietly because I consider that by
adopting this Resolution we will be interfering with the administrative powers
of the Provincial Governments. 1 havealk along stood up for provineial auto-
nomy, and 1 believe that that is the final goal that we must attain. I will take
the case of Forests, because that in Bombay is a transferred subject. Are we
going to tel] the Ministers that they shall not get the help of the Collector
in administering forests,—that they shall have nothing to do with the
Collector and shall get no assistance from him as regards the excise administra-
tion? Do we want to take away all this initiative from the hands of
Ministers 7 When I interjected “no, no’” Mr. Raza Ali asked me what
authority | had to say that the Ministers wanted their assistance—might I ask
him what authority he has for saying that the Ministers do no¢ want the
assistance of the Collectors ? Has he got any authority for saying that
ministers, or even the Exesutive Councillors, do not want the Collectors to
give them any assistance,—that they do not want the Collectors to have any-
thing to do with either cxcise or forests ¥ 1 would go further and ask whether
the Executive Members of Council want the Collectors not to interfere in other
matters. So long as we confine ourselves to all-India questions, I think we
are doing—nobody will attack us and-say we are not doing—our duty, but when
we want to take away all initiative, I say “no, no” in regard to matters
which are entirely provincial and many of which arc entirely transferred. 1
would appeal to my Honourable friend Mr. Raza Ali to carefully consider his
own Resolution. He wants the removal of the highly centralised administra-
tion, and I ask him whether he is following the same principle in centralising
.all powers of advice or initiative in this Council of State or in the other Housc. -
If you want decentralisation, let us first leave all initiative in the hands of the
provinces. Sir, I beg to oppose the Motion.

The HonouraBe Mr. V. G. KALE: Sir, in the course of this
116 debate I have often- wondered whether I was sitting in a
0 PM- Provincial Legislative Council or in a branch of the Imperial

Legislature. The question whether such issues as have been raised by,
the Resolution before the House should be discussed in the local Counci.g
or in the Central Legislature has been a moot point in iy own presi-
dency for some time past. Kor, I find that some Resolutions which
would not be admitted in the local Legislature in Bombay were admitted and
discussed and disposed of in another Legislative Council. The fact that the
present Resolution has been allowed to be discussed in this Council leads me to
think that this Legislature has the power of discussing questions like these
which, to my mind, really belong to the Provincial Governments and Pro-
vincial Councils. Whether any municipality or local Board should be presided
over by a non-official or an oflicial is really a matter for the Local Government
or the local Legislature to decide. What business has this Council to interfere
with affairs which have been handed over entirely, under the new constitution,
to the Local Governments 7 So I have been wondering why the- discussion
has taken place here: and the explanation I have given to myself is that, per-
haps, as we are considering the general principles of administrative policy,
the policy relating to the government of the country, this Resolution has
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been allowed to be discussed here ; and if that interpretation is correct, then'I
must say that some unnecessary heat has been i1.ported into this debate. The
Honourable Mover of the Resolution will be able to defend himself. I do not
want to take a brief on his bebalf. But what I do think is this. If he wants
that the constitution should be re-modelled on the lines of decentralisation—I
think that has been the opinion held by many people, even by the Provincial
Governments themselves, as they have been clamouring for decentralisation—
- and that decentralisation has now to be carried down to the municipality, the
local Board and the village, if that is the object of the Honourable Mover of
the Resolution, I entirely support it. I find unfortunately that some of the
words used in the Resolution are not quite suitable and happy. For instance,
the phrase * removal of the highly centralised system of administration ” is
not as explicit as it should be. I take the word * removal ”’ in the sense of re-
modelling—remodelling the present constitution of the Government system so
as to decentralise power More and more into the hands of municipalities, local
Boards and village authorities. If that is the correct interpretation,—an inter-
pretation which I venture to put upon the Resolution,—then I strongly sup-
rt the Honourable Mover, and 1 have every sympathy for the object that he
}:s in view. 1 do not, however, think that 1 need go into details as regards
provincial administration,

With regard to the powers of Collectors, and so forth, during the last few
ears there also decentralisation has actually taken place. All students of the
{ndian constitution know that the Collector was at one time all in all in the
district. He touched every department at every point. But during recent
years, specialisation has come in ; new departments have been created, and the
Collector has been relieved of his responsibilities and duties so far as those new
departments are concerned. Take education. Take forests. Here, experts
have come in, and the Collector has been relieved to that extent. Now the
lines which the evolution of our administration should take should be in the
direction of giving greater and greater initiative and power to the people, and
1 think every reasonable person will agree to this proposition. Experts will be
needed even under a re-modelled government; Collectors will be needed,
whether thay be European or Indian, and they will have to be given certain
powers: and I do not think that the Honourable Mover has the idea in his
‘ming that jn o re-modelled government, as he wants it to be re-modelled, there

will be no Collectars with any powers at all.

I do not think it will be possible to eliminate that factor altogether.
Even when the Collectors are all Indian, even then Collectors will be absolutely
necessary in order to co-ordinate the work of the district.

Then there was another point which was raised by the Honourable

Mr. Pratt with regard to the French system of district administration. . I
quite agree with him that the French Prefect is an autocrat, and there the
municipalifies or local bodies have absolutely no power even in matters of
finance. He can dictate to the boards there ; and the people have no rights
practically under the French system. -But the question is, whether we are
ing to develop in this country a system of administration which is like the
ﬁ):l administzation in France, or whether we are going to imitate and evolve a
syastem based on the model of the British system. What I want to say is that,
s0 far, duxing the Jast 36, 40 or 6() years, we have been trying to imitate the
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local institutions in England. True, local institutions in. England have grown
_and developed under different conditions from those whic% obtain in this
country. But having taken them ag our model and having so far progressed
along those lines, it foﬁows that we shall have to give larger powers to the

. people, and to that extent the Collectors' will have to be relieved of their
respansibilities and powers. It is only in that sense and subject to the

- interpretation that I have put upon it that I should be willing to support the
Resolution.

The HovNouraBrLE Sir MANECKJI DADABHOY : May I rise to a
.point of order, Sir. I should like to have your ruling as to whether it is open
to a Member to put an interpretation on a word which is not conveyed
by its ordinary English meaning ?

The HonouraBLk THE PRESIDENT : I cannot say it is out of order.
It will be for the Council to judge of the arguments which were based on it.

The HonourasLE CoroNer, Sir UMAR HAYAT KHAN : 1 want to say
one word of constructive criticism. The whole trouble now in the country is
that all the petty officials like lambardars, zilladars and others, including even
the police, are appointed by the Deputy Commissioner. The people think these
are not their servants. Government is something different and they are some-
thing different. If.the people were allowed to elect their own office bearers,
like lambardars and zilladars in whom they have confidence, I think there
is no need of changing anything or curtailing any of the powers of the local
authorities. Then they will feel that these officials are their own men and will
help them. Now, if a policeman or lambardar goes to a village, the people
say : ‘ he has nothing to do with us.” 1f that amount of decentralisation
from the Deputy Commissioner is effected, I think it would be very useful for
the country.

The HoxouraBrLe Saivip RAZA ALIL: Sir, so many have been the
speeches made in the course of this discussion that, in the course
of my reply, I propose to counfine myself to specific objections
raised against my Resolution. All the same, 1 can assure’ my Honourable
Colleagues not to take that as indicating any want of respect on my part to
the very valuable contributions they have made to the discussion.

125 .M.

- Now, Sir, coming to the speech of the Honourable Mr. Hammond, I find
that he has taken me to task for using the words ‘ foreign body’. Now,
“ 8ir, T did use these words in connection with the district and municipal boards
in their relation to the district officers and Commissioners. Enghsh is not
my mother tongue.......

~ The HoNouraBrLE THE PRESIDENT : The Honourable Member seems to
be very apt in expressing himeelf in it.

The HonourabLE Satyio RAZA ALI: 1 thank you, Sir, for. what
you have said, but English is not my mother tongue. All the same I did take
care to look into a dictionary and found that ‘foreign’ though it means
“belonging to a different country’ also means ‘coming from outside’, If
the gentlemen, visitors over there....... 4

The Honourabiz e PRESIDENT : Order, ordér.” No reference what-
ever must be made to strangers in the House. '
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The HowouriBLe Saivip RAZA ALI: Those who are present in
this Chamber besides the Members are a ‘ foreign body ’ in relation to this
Council. I assure the Honourable Mr. Hammond that that was exactly the
sense in which I did use the term, not because Collectors and Commissioners
were Englishmen, but, as a matter of fact, because in the constitution of the
district and municipal boards they had no place. That was the sense in which
I did use the term.

«The Honourable Mr. Hammond goes on to say that this Resolution would
amount to a vate of want of confidence in the district officers who have been
carrying on the administration of the country. On this point the only sub-
mission I have to make is, that if a similar argument were to be applied to the
announcement of the 20th of August 1917, we would never have had the
reforms which are in force to-lay, because, according to the argument of my
Honourable friend, it would imply a reflection not only on the Government of
India, but on the Lioecal Governments and other bodies. Sir, when a reform is

roposed various sorts of objections are taken to it, and this is a stock argument
II) have heard times without number. I had alrealy said that far fromn being a
reflection on the district officers, as a matter of fact that went to show conclu-
sively that they had™ been quite successful in the work which they had been
doing in this country since the beginning of the 19th century of the Christian
era. Mr. Hammond went on to paint a picture of crying children, weeping
women, distressed men, gathering round the district officer in his verandabh.... ..

The HoNouraste Mr. E. L. L. HAMMOND : May I rise to point out
that I never mentioned one of those words ?

The HovouRrasre Ssivip RAZA ALI: T am sorry I have taken the
Honourable Member’s name. 1 do remember one of the l’ll:lyonoura.ble Members
did say something about people coming to the district officer and making all
sorts of complaints to him. Now, this argument of prestige which has %eeu
further developed in his theme by the Honourable Sir ’Manecﬁji Dadabhoy would
o to show that people are not prepared to take away even the slightest power
m the district officers. This subject, as a matter of fact, was fully discussed
in his speech by the Honourable Mr. Pratt who was good enough to use the
words ‘bad.’ ‘mischievous ’ and ‘dangerous’ in relation to my proposals.
Sir, it is quite open to me to use language equally strong, but I assure ybu,
that I do not propose to do that. 1t is only when vested interests are affected
that hard and harsh language is used. It is not for us, who want to take and’
not togive, to use any strong language. I can assure the Honourable
Mr. Pratt that 1 do not mind the language that has been used by him. I will
-only briefly examine the data on which his argument rests. The Honourable
Mr. Pratt said that if you take away the system, there is nothing by which you
can replace it. Now, if that is so, I am very sorry that 1 have spent half an
hour of my time in the opening speech, your time, Sir, and the time of the.
Members of this Council for nothing. As a matter of fact, I had put forward
specific proposals for transferring specific powers from the District Magistrate
to definite bodies. 1t is open to my Honourable friend to say that my proposals
are defective, that they are not satisfactory, and that they would not suit the
needs of the time, But he cannot say that I bave not put forward any specific
proposals. As a matter of fact, for every proposal I made I named the body
to whom the power was to be transferrzg
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Sir, the Honourable Mr. Pratt further went on to say that the bureaucracy-
is not the master, but the servant of the people and of the Government. Now
that argument again is one which has been heard times without number. Sir,
it is all right for one man to serve another, but when the man whom you want
to serve thinks that he would rather be served in another way, and instead of
one man by a body of men, I do not know what right you have to thrust your
services upon the unwilling man., The question I ask, is whether the local
body will not do the work better than one single individual > I hinted at it,
and as a matter of fact some Members of this Council have also referred to the
fact thit after all safety lies in numbers and it is always dangerous to give
too much power to any single individual. I do not say that the district officer
has 10t used those powers properly. I do not say that his administration
is not efficient.. What I do say is that, as a matter of fact, if you transfer
these powers to other hands, your administration will become more efficient.
The powers will be used in a better way, and in any case to the happiness
and contentment of the people of this country. Now the Honourable Mr. Pratt
was good enough to give me a chapter from French history. Now T took
care to point out in my opening speech that it is not open to me to point
out at this stage whether in future Tndia will develop along the highly cen-
tralised lines of government, or otherwise, TIn this connection I specifically
quoted the case of France where they have a highly centralised form of gov-
ernment. In contrast to that I instanced England, where the system of -

‘government is decentralised. '

The questions raised by the Honourable Mr Pratt are too big, and it is
not necessary at this stage for me to go into them. The real question is
whether, as regards local bodies, it would not be better, and the time has not
come, to give them greater powers. Now the Honourable Mr. Pratt charged
me by saying that I had not had an opportunity of having lived long under
responsible government. Sir, T confess guilty to the charge, but T assure
the Honourable Mr. Pratt that if T have not lived long under responsible
government, that is not my fault. Then he diseussed the functions of
governments and administrations. Well, T do not think at this late stage it is
necessary to go into that. The only reply I will make on this point is that
a Minister is both a part of Government and an administrator.

Now coming to the speech of the Honourable Sir Maneckji Dadabhoy, he
waxed eloquent on the theory of the Ma-Bap system of government and the
functions of the District Magistrate, and the distriet officer, in the light of that
theory. Now, Nir, the Honourable gentleman, as I at least am aware, is never tired
of sighing for old times. But I assure the Hononrable gentleman that old times
have gone, fortunately for us, never to return. If there is any district officer who
still believes in the Ma- Bap theory of government, I would ask him, both in his

. own interests and in the interests of the country,to disabuse his mind of that theory.
What is known as the Ma- Bap form of government is exactly what is called
an autocratic form of government, It may be that your autocrat is benevolent ;
it may be that he is tyrannical, but the system is the same, and we are not
prepared—whether this Resolution is lost or carried—I and my people are not
-prepared to revert to the Mu-Bap form of government ever again. .......

The HoxorraBLe Six MANECKJ1 DADABHOY : May I make a
personal explanation,{Sir ? I never propounded the theory of Ma-Bap govern-
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ment. My Honourable friend has entirely misunderstood my argument. I
only said that the district officer served a very useful function in going rowmd
the villages and hearing the complaints and grievances of the people and giving
them his advice and admonition.

The HoNouraBLE Sa1yip RAZA ALI: I am very glad the Honourable
Member bas made this reply. In fact he said that in his speech also—and it
is curious that two gentlemen who have made speeches against my Resolution
used exactly contrary arguments. The Honourable Sir Maneckji says that
the district officer goes about administering justice right and left and many
people come to him and communicate their grievances. On the other hand,
the Honourable Mr. Hammond said that the district officer is an overworked
officer. If he is an overworked officer, why not relieve him of these burden-
some duties, which, I take it, are not interesting to him and which take up so
much of his time.

Coming to the speech of the Honourable Mr, Craik, Sir, he repeatedly
argued that the subject relates to a provincial transferred department, namely,
Local Government. 1 had already anticipated that in my opening speech. Now
the Honourable Member see ns to think that it is absolutely necessary that the
district officers should control irrigation, public works and forests. He has
given his own experience. 1 need not go into that. The only thing I wish
to say is that, if that is how we are going to reach the goal of self-government,
there is no need to have separate departments like Forests, Public Works
Department and Irrigation.

The last thing I shall notice is the bogey of Bolshevism, which has
been dragged across the floor of this House by the Honourable Mr. Pratt,
The Honourable Mr. Craik also referred to the forces of revolution. Now, Sir,
unfortunately or fortunately for me, I do not know what Bolshevism is except
what I have seen in the English press. But this much I do say, that if
Bolshevism means that the district otficer should not retain all the powers that
he has now and we should not attempt to remodel —as My Honourable friend
Mr. Kale said—the present system of government ; if this is to be character-
ised as Bolshevism, then I plead guilty to the charge and here stands a
Bolshevik before you in bone and flesh. This threat of Bolshevism, Sir, has
from time to time been brought before the public, but I assure my Honourable
friends that it falls wide of the mark. Nobody, as a matter of fact, need feel
afraid of Bolshevism. 1f Bolshevism is devoid of all those principles on which

- 'we propose to reconstruct the present system of government,......... 4

The HoNouraBLe TRE PRESIDENT : I am afraid I must ecall the
Honourable Member’s attention to the fact that he has exceeded his time-limit.

The Hoxounrasre Saivip RAZA ALI: Well, Sir, I have nothing more
to say, I leave this Resolution in the hands of this august Assembly. ~1f this
Resolution is defeated, I can assure the Honourable Members that the forces
working outside the walls of this Chamber are so great and so insistent, that
in course of time, despite the danger of Bolshevism paraded before us, Sir, this
House will in the near future have to reckon with them and to accept not only
the proposals contained in my Resolution but more,
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The HoNovurasLe TaE PRESIDENT : The question is that the following
Resolution be adopted :

‘This Coancil recommends to the Governor General in Council the removal of the
highly centralised system of administration that obtains in this country under which many
classes of officials, especially Distriot Magistrates and Collectors, have vast powers.’

The Resolution was rejected.

The Council then adjourned till Monday, the 26th instant, at 11 .M. in
the Council Chamber.





